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M/s. Hind Galvanhsing and Englaeering
Co. (P) Ltd.

10192. SHRI GEORGE FERNANDES :
Wil the Minister of INDUSTRIAL
DEVELUPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
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refer to the replies given to the Starred
Questicn No. 250 on the 24th November,
1967 regarding the Barrcl and Drum Industry
and 1o Starred Question No. 865 on tie Tth
April, 1970 regarcing M/s. Hind Galvanising
and Engineering Co. (P) Ltd. and state :

(a) whether Government have shown
undue favour to the firm in recognising their
fresh capacity during pendency of the
Industry on banned list when ample capa-
cities were lying idle due to acute shortage
of raw materials ;

(b) whether it is clear from the Report
of the Estimates Committee that the firm
committed several serious irregularities by
contravening provisions of the [Industries
(Development and Regulation) Act, 1951 and
did not supply oil barrels to Defence Depart-
ment in view of evidence adduced by the
represeiative of Defence Ministry ; and

(c) if +0, the reasons why action does
not lie apainst the firm when they obtained
registiation not only by mis-representation of
facts but alsn by flouling Iaw of Gowvernment
by producing oil barrels without their prior
permission ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
(AHMED) : (a) No, Sir.

(b) and (¢). The Estimates Committee
in their &5th Report have made certain
observations and  recommendations in
connection with the recognition of the capa-
city of this firm as well as others for the
manufacture of 40/45 gallon oil barrels.
Government's replies have been communicated
to the Estimates Committee. Further action
will be taken after the further recommenda-
tions of the Estimutes Commitlee are made
known to the Government. -

Loss to Wagon Bailding Unilts due to
Violation of Contract by the U.S.8.R

10193. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INIERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that tle wagon
building units in the country suffered bcavy
losses duting the year 1968-69 ;





